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OA-1842/90

5.9.91

Present g Shri Rajinder Singhvi, corasel for the applicant,

Shri N»Ko Aggarwalf comsel for the respondents.

At the request of the learned counsel for the applicant,

this case be listed before the Bench on 13,9,91 when the leamet

counsel #111 intimate if the relief sought for has since been
I

given to the applicant^ •
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MEMBER (J)
(D.Ks 1!:hakravort^)

MEMBER (A)

18,9.91

Presents nr. Rajinder Singhui, counsel for applicant,

Mr, N.K, Aggarual, counsel for respondants.

The Application uas listed today. The

learned counsel for the Respondents made a statement

that the relief claimed by the Applicant has already

been granted to him on 13,11,90, The learned counsel

for the Applicant thereupon stated that the Applicant

does not press the Application,

ORDZR

In view of the statement made by the learned

counsel for the Respondents, the instant Application

has been rendered infructuous and the same is

hereby dismissed on I'^aid count® • . ^ /Vb ,
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